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the committee of creditors which is based on the proportion of the financial

debt owed to such flnancial creditor in relation to the financial debt owed

by the corporate debtor". A cojoint reading of section 5(28) and section

22(2) thus result into a meaningful solution which is workable and suitable

for the insolvency process. As a result, in our opinion, a viable solution is

to give the preference to the decision taken by the largest percentage in

voting rights of the Financial Creditor(s).

8.3 Before we part with, it is worth to place on record that the reason given in

para 17 in the Application now under consideration for not approving the

name of the existing IRP was neither necessary nor required hence to be

removed/expunged from the record. Rather, this Bench place on record a

word of appreciation for the Professional work supeNised by Mr. U V G

Nayak (IRP) after perusing the compliance reports timely submitted by him'

The reports as submitted by him are found to be systematic, informative,

exhaustive as well as covered the required details. We have also noted that

the Leamed Advocate of the IRP remained present when the Meeting was

commenced along with other Professionals and their assistance in

conducting the Meeting efficiently and representation of the matter also

deserve a word of aPPreciation.

9. Resultantly, the Miscellaneous Application is allowed and appointment of

Mr. Rajendra M. Ganatra as Insolvency Professional is hereby approved'
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